BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 134 OF 2015
(MA No. 757 of 2015 & 477 of 2016)

IN THE MATTER OF:
FRIENDS THROUGH ITS GENERAL SECRETARY
................... APPLICANT
Vs.
MINISTRY OF WATER RESOURCES & ORS.
.............. RESPONDENTS

STATUS REPORT ON BEHALF OF MINISTRY OF ENVIRONMENT,
FOREST & CLIMATE CHANGE

1. That the present application pertains to utilization of waste water
generated during Reverse Osmosis (RO) process. That the Hon’ble Tribunal

vide its order dated 20.05.2019 directed MoEF&CC as follows:

(i) To issue appropriate notification prohibiting use of RO where TDS in water
is less than 500 mg/l and wherever RO is permitted, a requirement is laid
down for recovery of water be more than 60%. Further, provision be laid
down for recovery of water upto 75% and use of such RO reject water for
purposes such as utensil washing, flushing, gardening, cleaning of vehicles
and floor mopping.

(ii) The notification/policy to be notified may also provide for a mechanism for
public awareness about ill effects of demineralized water on public health
and for effective enforcement requiring the concerned local bodies/municipal
Corporation/ Municipalities/ Panchayats and institutions like Public Health
Engineering Department (PHED)/ Jal Nigam/ Jal Boards etc. be required to
display water quality at regular intervals, particularly TDS concentration
component by an appropriate mechanism.

(iii) Above regulatory regime may ensure regulating consumption and use of
low TDS water by requiring manufacturers to maintain minimum TDS
concentration to 150 mg/l or the minimum levels of calcium and magnesium.

(iv) Directions be issued for enforcement of Extended Producers
Responsibility by the manufacturers for disposal of -cartridges and
membranes and requiring the manufacturers to provide proper labeling on



the purifier specifying that the unit should be used if TDS is more than 500
mg/ L.

(v)]  MoEF&CC may file an affidavit of compliance by e-mail at judicial-
ngt@gov.in within one month.

(vi) The Expert Committee constituted by this Tribunal vide order dated
20.12.2018 along with Central Ground Water Authority may collect and
provide data with regard to availability of ground water and its usage in 21
cities mentioned in the report of NITI Aayog and furnish a report to this
Tribunal within one month by e-mail at judicial-ngt@gov.in. The said report
may be placed in the file of O.A. No. 176/2015 which is listed on
04.07.2019.

That in compliance of order dated 20.05.2019 Ministry has requested for

8 months time to delineate the effective compliance of the Hon’ble NGT

directions which included 4 months for Inter-ministerial, stakeholders

consultation and finalization of draft notification, 2 months for wide

circulation of draft notification for inviting public comments and 2

months for incorporation of public comments and thereafter finalization of

the notification. Considering the prayer made by the Ministry Hon’ble

Tribunal on 23.09.2019 directed as follows:

(i) The above prayer appears to be unreasonable and delaying the
matter to the detriment of public interest. Though the applicant
suggests that delay will advance commercial interest of those
benefitted by delay, we do not propose to go into such allegation in
absence of any clear evidence. The fact remains that order of the
Tribunal is based on report of Expert Committee which also
comprised representative of MoEF&CC and is enforceable without
permission of any other authority with penal consequences.
Accordingly, MoEF&CC may now issue the necessary notification in
the light of direction already issued in accordance with the report of
the Expert Committee and cover not only the subject of recovery of
RO reject water in domestic and commercial use but also in
industrial process.

(i) With regard to the further direction requiring the Committee, along
with Central Ground Water Authority (CGWA), to collect and provide
data with regard to availability of groundwater and its usage in 21
cities mentioned in the report of NITI Aayog and furnish a report to
this Tribunal, CPCB has, in their letter dated 01.08.2019, stated that
CGWA is not furnishing the information inspite of being required to
do so. Let the CGWA do the needful positively within one week
failing which the Member Secretary of CGWA will be liable to pay Rs.



1 Lakh as costs. Further necessary report by the Expert Committee
be furnished to this Tribunal within one month.

(iii) The Member Secretary, CGWA and the concerned Joint Secretary,
MoEF&CC may remain present in person along with compliance
reports on the next date.”

In pursuant to the directions of Hon’ble Tribunal, the Ministry with
due consultation with expert institutions like IIT, BIS, NEERI, CPCB
and also examining the legal formalities and requirement, asked CPCB
vide its OM dated 01.10.2019 to frame holistic policy for use of
Reverse Osmosis Technology in the Country and submit draft

notification.

Further, on 04.11.2019 the Hon’ble Tribunal after considering the
submission of Ministry dated 01.11.2019 passed order as follows:

“ Having consultation with expert institutions like IIT BIS, NEERI, CPCB
and examining the legal formalities the Ministry has asked CPCB to
frame holistic policy for use of RO Technology in the Country and submit
draft notification. However, the draft notification has not been received
till date. Further, it is submitted that after receiving the draft notification
from CPCB, the same will be further examined by the Ministry on the
aspects of Monitoring Mechanism for compliance ofthe notification,
Institutional Framework for monitoring and implementation of the
notification, identification of stakeholders and their roles and
responsibilities for various functions, legal sanctity, etc. for consideration.
As issuing notification is a policy related matter, comprises features of
multi-dimensional in character which inter alia, include complex
geographical spread, varied users i.e. commercial, residential, etc.
Hence, region wise detailed consultation will be required before
notification.It is also submitted that in view of the intricacy of the matter
a progress report on monthly basis will be submit by the Ministry before
the Hon’ble Tribunal.”

7. During the hearing, the officers present have not shown any valid
reason for non-compliance beyond what is mentioned above which stand
has no merit. As already noted, delay in compliance of order is causing
harm to public health and environment in terms of expert committee
report to which MoEF&CC is a party.

8. The above stand clearly showsfailure of concerned Officers to
comply with the directions of order of this Tribunal dated 20.05.2019.The
said order is a binding decree under Section 25 of the National Green
Tribunal, Act 2010 and the Officers of MoEF&CC are liable to be
proceeded against for non-compliance. Section 26 provides for



punishment by way of imprisonment for such failure. .Accordingly, we
give last opportunity to comply with the directions already issued latest
by 31.12.2019 failing which from 01.01.2020, the concerned officer(s) in-
charge in MoEF&CC for carrying out the directions of this Tribunal will
not be entitled to draw salary till the order of this Tribunal is complied.
Further coercive measures may be considered on the next date.”

The MoEF&CC filed an compliance status report on 31.12.2019 before
Hon’ble Tribunal making submissions that in order to delineate the
appropriate provisions for effective compliance of the Hon’ble NGT’s
Order 4 months is required which includes 2 months for wide
circulation of draft notification for inviting comments and 2 month for
incorporation of comments, finalization of notification and obtaining
approval from Ministry of Law and Justice. The Hon’ble Tribunal may

kindly grant 4 months to carry out the abovementioned tasks.

The Hon’ble Tribunal considered the submissions made by the

MoEF&CC on 10.01.2020 and directed as under:

........ Having regard to the fact that any steps for environmental
protection have to be prompt, period for circulation of the draft
notification or inviting comments need not be so long as is proposed.

The same may be reduced to two months.

Let compliance report now be filed before the next date by email at

judicial-ngt@gov.in.

List again on 23.03.2020...... 7

. In compliance of the Hon’ble Tribunal directions on 10.01.2020,the
MoEF&CC published the draft notification on ‘Regulation of RO based
water purification system for Domestic, Commercial and Industrial
Sector on the website of the MoEF&CC on 03.02.2020 inviting general
public for sending their comments up to 2.03.2020. A copy of the draft
notification is annexed as Annexure R1l. In response around 4000

comments have been received in the Ministry and the same being



compiled. After that a meeting of the expert committee will be called
for considering the public comments and finalization of draft

notification.

. In view of pandemic situation in the Country compilation of public
comments and convening of meeting of the expert committee for
finalizing the draft notification, may take time. It is therefore humbly
prayed that Three (3) months time may kindly be granted for ensuring
the compliance of the directions of the Hon’ble Tribunal by making the
comprehensive and purposeful regulation for use of RO based water
purification system for Domestic, Commercial and Industrial Sector in

the country.

3k 3k %k %k %



Draft

The following draft notification, which the Central Government propose to issue under the
Environment (Protection) Act, 1986 (29 of 1986) is hereby published for the information of
public likely to be affected thereby; and notice is hereby given that the said draft notification
shall be taken into consideration on or after the expiry of a period of thirty days from the date

on which this draft has been made available to the public through this website.

The comments may be sent to Sh. Jigmet Takpa , Joint Secretary CP (W) Division,
Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh
Road, New Delhi — 110 003, or send it to Ministry at the e-mail address takpa.jigmet@gov.in

and sundeep.moef@gmail.com

[To be published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub — Section (1)]

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the , 2020
G.S.R. ...... In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules
further to amend the Environment (Protection) Act, 1986, namely:

1. (1) These rules may be called the Environment (Protection) — Amendment Rules, 2020
(2) They shall come into force on the date of their publication in Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — I, after serial number 115 and the
entries relating thereto, the following shall be inserted, namely:

116  Regulation on Use of Membrane based Water Purification System
A. Applicability

I.  Membrane based water purification system (MWPS) installed or operated for supply of
potable drinking water except seawater RO systems either at Point of Use (households,
institutional, community) or Point of entry (Common, community, housing society), or
Commercial and Industrial premises for portable or process water quality requirements.

ii.  Regulations pertaining to discarded element shall be applicable to all filtration based
purification or wastewater treatment system, where polymer based membrane is used and
discarded at the end of its life.
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B. Definition

“BIS” means Bureau of Indian Standard, is the national Standards Body of India
working under the aegis of Ministry of Consumer Affairs, Food & Public Distribution,
Government of India.
“CPCB” means Central Pollution Control Board, constituted under the provision of The
Water (Prevention & Control of Pollution) Act, 1974,
“commercial installation” means MWPS installed and operated for purification and
supply of potable water for use like sale, services (community, charity, social, public and
other), hospitals, hotels, railways, having supply in bulk or packaged or piped means of
distribution or service, and having inflow water capacity of MWPS 50 litres per hour or
more.
“Conformity of production (COP)” means evidence of ability to produce a series of
products that exactly match the specification, performance and marking requirements
outlines in the type approval document.
“discarded element” means element which are discarded or removed from the filtration
process due to either manufacturing defects, wear, tear, loss of its utility attributes or
achieved its end of life usability, or is replaced due to non-functioning at designed
permeability rate and pressure.
“domestic user” means consumers using MWPS of capacity up to 50 litres per hour for
getting potable drinking water for household domestic consumption installed at point of
use.
“element” means semi-permeable membrane made of silica or other polymer based
plastic sheets or materials in combination of its support system, used in the micro-
filtration process and is discarded after its end of life use.
“end-of-life” (EoL) means the time period of the product when it loses its attributed or
potential to deliver the intended purpose and is discarded or substituted.
“environmentally sound management of discarded element” means taking all necessary
steps required to ensure that the discarded element is managed in a manner which shall
protect health and environment against any adverse effect, which may result from such
discarded element and in compliance to the provision of Plastic Waste Management
Rules, 2016 and as amended from time to time.
“extended producer’s responsibility” means the responsibility of a producer for the
environmentally sound management of the product until the end of its life.
“facility” means the premises used for collection, storage, processing and disposal of
plastic waste.
“industrial use” means combination of water purification process having micro filtration
process including reverse osmosis to meet the output water quality requirements of
identified industrial manufacturing process, or for treatment of wastewater and not
serving the requirements of potable drinking purpose and with input water purification
capacity of more than 50 litres per hour.
“manufacturer” means a person or an entity or a company as defined in the Companies
act, 2013 (18 of 2013) or a factory as defined in the Factories Act, 1948 (63 of 1948) or
Small and Medium Enterprises as defined in Micro, Small and Medium Enterprises
Development Act, 2006 (27 of 2006), which has facilities for manufacturing or
assembling of filter membrane.
“producer” means any person or organisation, irrespective of selling technique used,
such as manufacturer, assembler, dealer, retailer, e-retailer, Operation and maintenance
service provider of MWPS involved in

a. Manufactures and offers to sell Reverse Osmosis based water Purification

products (MWPS) and their component or consumables or parts or spares under
its own brand; Or
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b. Offers to sell under its own brand, assembled MWPS and their components or
consumables or parts or spares produced by other manufacturers or suppliers or
c. Offers to sell imported MWPS and their components or consumables or parts or
spares
“point of use (PolU)” means location of water purification system close to the use point
and deliver directly to a single tap / multiple tap such as a kitchen sink faucet or an
auxiliary faucet.
“point of entry (PoE)” means location of water purification system where it treats most
of the water entering the premises or on supply line of whole-house system or residential
housing society, commercial and institutional buildings, hospitals etc., and are usually
installed after the water meter.
“recovery efficiency (re)” means the quantity of permeate water generated (Qp) by a
filtration system with respect to quantity of input water fed (Qs) in percentage terms, i.e,

(re)% = Qp (Iph)x100 , Where Iph is litre per hour.

Qf (lph)
“reject water” means non-permeate water known as reject from any water purification

system, and generally has high total dissolved solid content in comparison with input and
output water quality.

“Membrane based water purification system (MWPS)” means combination of
purification system which involves micro filtration process through a semi-permeable
membrane.

“SPCB/PCC” means State Pollution Control Board for State or Pollution Control
Committee in case of Union Territory, as he case may be, constituted under the provision
of The Water (Prevention & Control of Pollution) Act, 1974.

“TDS meter” means an instrument installed to measure real time and online
concentration of Total Dissolved Solid (TDS) in running water system with readable
display arrangement.

“Trade effluent” includes any liquid, gaseous or solid substance which is discharged
from any premises used for carrying on any industry, operation or process, or treatment
and disposal system other than domestic sewage.

“Type approval” means certificate of conformity to a product that meets a minimum set
of regulatory, technical and safety requirements, and is required before the product is
allowed to be sold.

“User” means any person, organisation, institution, residential and commercial housing
society, Hotels, Hospitals, railways service facilities, commercial institutes and premises,
industrial establishments etc., using water purification system containing membrane
based filtration process, either at the point of use or at point of entry, including for
commercial and industrial purpose.

“Water Supply Agency” means any entity, organisation, department of State
Government, local urban bodies, public or private sector entities engaged in treatment,
distribution and/ or supply of water in a given geographical area on commercial or
obligatory responsibility basis arising due to statutory provision of applicable law.

REGULATION ON USE OF MEMBRANE BASED WATER PURIFICATION
SYSTEM (MWPS)

Installation or use of MWPS shall be prohibited, at the Point of Use or at the Point of Entry
for purification of supplied water which is subjected to conventional flocculation, filtration
and disinfection process or is from any sources which are in compliance with acceptable
limit for drinking water prescribed by Bureau of Indian Standard 10500:2012 - Drinking
Water Specification, provided



@ MWPS to be used has an integrated system with operational zero reject discharge
facility and
i has adequate storage capacity with dispensing arrangement for use of reject
water, and the use is made in compliance to the Guidelines for Management of
Reject Water to be prescribed by CPCB, and

ii. possess reliable and operational integrated interlocking arrangement for reject
return system to feed storage tanks or feed water supply reservoir.

(b) MWPS installed by commercial or industrial purpose shall operate within the
provision of The Water (Prevention and Control of Water Pollution) Act, 1974
and

I use of purified water from MWPS meets the water quality requirement for
commercial purpose other than BIS prescribed drinking water quality governed
by IS 10500:2012 - Drinking water specification and

ii. possess SPCB approved reject management plan for its complete reutilisation
and any reject discharge into ambient environment is only after permission of
State Pollution Control Board.

iii. manufacture of Packaged drinking water as a commercial installation and its
effluent is trade effluent to be regulated within the provision of The Water
(Prevention and Control of Water Pollution) Act, 1974.

All MWPS manufactured, produced, assembled or reconfigured or installed or in
operation with micro filtration process shall be classified based on permeate or filtered
water recovery efficiency and shall comply to the timelines, as specified in Schedule |
and shall have adequate provision to comply to the Guidelines for Management of Reject
Water to be prescribed by CPCB

All Domestic Category MWPS shall have Certification of type approval and conformity
of production, as applicable from BIS or BIS authorised institution, for compliance of
recovery efficiency and output reliability provisions as specified in Schedule - I. The
certification shall be as per provision of BIS specified code, to ensure integrity and
reliability on recovery efficiency.

BIS shall develop system and procedure to monitor, assess, certify the type and process
integrity of the MWPS for compliance of provision of Schedule — I in consultation with
CPCB. The validity of the certificate shall be as prescribed in the guidelines prepared by
BIS. The certificate shall have mention of date of certification, its validity, treatment
technology used, recovery efficiency, and other terms and conditions as specified by BIS.
BIS shall develop such system and procedure within a period of six months from the date
of publication of this notification in official gazette.

A guideline shall be published by Central Pollution Control Board for handling, storage,
management and utilisation of reject generated from MWPS including management and
disposal of discarded element within a period of six months from the date of publication
of this notification in official gazette.
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Discarded elements for MWPS shall be managed as per the provision of Plastic Waste
Management Rules, 2016, amended from time to time, with extended producer
responsibility with the manufacturer, producer and importer.

RESPONSIBILITIES
Domestic User

Purified water from Reverse Osmosis based Water Purification System (ROWPS) for
domestic use shall be used only for drinking purposes.

Reject generated from domestic MWPS installed at Point of Use shall be collected and
shall be used for non-drinking purpose and other uses as specified in guidelines to be
prescribed by CPCB.

Reject generated from MWRPS installed at Point of Entry shall have required
infrastructure for recycling of reject water to main water storage facility or shall be
equipped with adequate infrastructure to utilise the rejects as specified in guidelines to
be prescribed by CPCB.

Installation of MWPS and its preventive servicing shall be in strict compliance to the
recommendation of the MWPS producer.

Discarded elements shall not be disposed of in any manner other than the applicable
provisions of Plastic Waste Management Rules, 2016, or depositing with the dealer,
manufacturer, importer, assembler, or at the designated collection centres or as permitted
by concern State Pollution Control Board/ Pollution Control Committee, as applicable.
MWPS system shall not be used or operated without a certificate issued as per the
provision of para C (3) above.

Commercial and Industrial Installation

All MWPS installation shall operate within the provision of The Water (Prevention and
Control of Pollution) Act, 1974. The installation operating on or before the date of
publication of this notification shall apply for Consent to Operate, if applicable, to
concerned State Pollution Control Board/ Pollution Control Committee, within a period of
six months.

Installation of MWPS shall operate in due compliance of provisions of Schedule-1 . All
SPCBs/ PCCs shall ensure compliance.

The reject generated from MWPS installation shall be stored in safe, secured, hygienic and
dedicated storage facility under approval of State Pollution Control Board for its reuse or
utilisation or disposal, and also in agreement with the guideline issued by Central Pollution
Control Board. It may include common collection and disposal system operated by third
party or operator but, such system for collection, storage and utilisation shall be approved
by concerned State Pollution Control Board/ Pollution Control Committee, as the case may
be, within the provision of guidelines to be issued by Central Pollution Control Board.
Discarded elements shall be returned back to the producer or manufacturer as the case may
be, subjected to the condition prescribed by State Pollution Control Board/ Pollution
Control Committee, as the case may be.

Record on water consumption, reject generation, reject disposal, elements replaced or used,
discarded element generated, and their disposal shall be maintained, and annual report shall
be submitted to State Pollution Control Board/ Pollution Control Committee, as the case
may be, in the format as specified in the guidelines to be issued by Central Pollution Control
Board.
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All domestic category of MWPS products operating in industrial and commercial
organisation shall comply with Class A provision of Schedule — 1.

Manufacturer of Elements

The manufacturers, within a period of six months from the date of final publication of
this notification in the official gazette shall apply to the State Pollution Control Board or
the Pollution Control Committee, as the case may be, for grant of registration as per the
provision of Plastic Waste Management Rules, 2016
Each element manufactured or imported or supplied or assembled by manufacturer,
importer, assemblers or seller shall have the unique identification mark for its traceability
with following information printed in English namely:

(@  Name, registration number of the manufacturer

(b)  Date of manufacture, and unique signature for its identification
Shall develop collection transportation and disposal facility, individually or collectively,
for discarded elements generated from MWPS and comply with the provisions of
guidelines to be issued by Central Pollution Control Board.
Shall set up authorised collection centres either individually or collectively for collection
of discarded elements from consumers or dealers.
Ensure that discarded elements are collected back and managed in environmentally sound
manner, as per the provision of Plastic Waste Management Rules, 2016 or as specified
by State Pollution Control Board against new element sold, excluding those that are for
export purpose.
Shall within a period of 6 months from the date of publication of this regulation in the
Gazette, shall make functional a system for collection of used or discarded element based
on extended producer’s responsibilities, either individually or collectively, through their
own distribution channel or through the local body concerned.
Ensure that the used or discarded or both elements are collected, stored, transported or
disposed of to the authorised or registered facilities authorised by SPCBs/ PCCs.
Submit an annual report of their sales and collection of discarded elements to the SPCBs/
PCCs as applicable, in format to be specified by CPCB, latest by 30" September of
following financial year.

Producers

Shall apply to the State Pollution Control Board or Pollution Control Committee, as the
case may be, for grant of registration as per the provision of Plastic Waste Management
Rules, 2016 within a period of six months from the date of final publication of this
notification in the official gazette,

Ensure that MWPS are equipped with real time online flow and total dissolved solids
monitoring meters at the inlet and outlet with digital data acquisition system and
microprocessor based controlling facility, to meet the recovery efficiency as prescribed
in Schedule 1. All system shall be certified for conformity of product and shall possess
type approval as per Schedule I, as per provisions of para C(3) above. The timeline
specified in Schedule | shall be adhered with.

Shall not sell, install, service or assemble any products based on MWPS system unless it
is in possession of certificate for type approval and COP from authorised institutions as
per para C (3) above.

Shall submit an annual report of their sales of element, product and buy-back of discarded
element to the State Pollution Control Board in format to be specified by CPCB, latest
by 30" September of every year.
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Shall set up collection centres for discarded elements either individually or jointly at

appropriate places for collection of used / discarded elements from consumers or dealers.

Shall ensure that the discarded element collected is appropriately and scientifically

disposed as per the provision of Plastic Waste Management Rules, 2016 or as specified

by State Pollution Control Board.

The inserts from recycling or processing facilities of used or discard element shall be

disposed in compliance with the provision of Solid Waste Management Rules, 2016 or

as amended from time to time.

Primary responsibility for collection of used and discarded element is of producer,

importers and person or entity who introduce the product in the market. They need to

establish a system for collecting back the used or discarded elements and other unusable

plastics components generated from their product. This plan of collection to be submitted

to the State Pollution Control Boards while applying for Consent to Establish or Operate

or Renewal. The manufacturer, importer or re-processor or assembler whose consent has

been renewed before the notification of these rules shall submit such plan within six

months from the date of notification of these rules and implement within 6 months

thereafter.

The producers, within period of specified by SPCBs/ PCCs shall make functional a

system for collection of used or discarded element based on extended producer’s

responsibilities, either individually or collectively, through their own distribution channel

or through the local body concerned.

All manufacturers, producers, assemblers, importers and sellers, within a period of six

months from the date of publication of these rules in the official Gazette shall apply to

the State Pollution Control Board or the Pollution Control Committee, as the case may

be for grant of registration.

Every manufacturer, producer, importer, assembler and service provider shall maintain a

record of details of the person engaged in supply of element to ensure that discarded

elements are collected back in lieu of new element sold or replaced or supplied.

Create public awareness through advertisement, publication, posters or by other means

with regard to the followings:

@ Suitability of MWPS for purification of water in quality terms

(b) Judicious use of MWPS water

(© Potential use of Reject water from MWPS

(d)  Responsibility of consumer or user to return the used or discarded element only
to dealers of deliver at designated collection centres

(e Address of dealers and designated collection centres

Shall bring to the notice of the SPCB or CPCB or MOoEF&CC, whenever, any violation

of the provision of this regulation is observed by any stakeholders.

Submit an annual report of their sales and collection of discarded elements to the SPCBs/

PCCs as applicable, in format to be specified by CPCB, latest by 30" September of

following financial year.

Importers

All imported MWPS shall meet the requirement as per Schedule - 1.
Shall provide each imported element with unique identification mark for its traceability
with following information printed in English namely:
(a) Name, registration number of the manufacturer
(b) Date of manufacture, and unique signature for its identification
Shall possess valid authorization for MWPS, part / equipment of MWPS as per
provision 13 (2) of Plastic Waste Management Rules, 2016
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Shall set up authorised collection centres either individually or collectively for
collection of discarded elements from consumers or dealers
Shall ensure that the discarded element collected is appropriately recycled / disposed as
per the provision of applicable Waste Management Rules.
Shall within a period of six months from the date of publication of these rules, shall
make functional a system for collection/recycled/disposed of used or discarded element
based on extended producer’s responsibilities, either individually or collectively, as the
case may be.
Submit an annual report of their sales and collection of discarded elements to the SPCBs/
PCCs as applicable, in format to be specified by CPCB, latest by 30" September of
following financial year.

Responsibilities of Port authority under Indian Ports Act, 1908 (15 of 1908) and
Customs Authority under the Customs Act, 1962 (52 of 1962)

To grant permission for import to Agencies which have been issued Authorisation by
SPCBs/PCCs.

Inform Central Pollution Control Board of any illegal traffic for necessary action.
Take action against importer for violations under the Indian Ports Act, 1908/Customs
Act, 1962.

Common collection, storage and disposal facility

Common Collection, storage and disposal facility shall take consent to operate from
SPCBs/ PCCS within the provision of The Water (Prevention & Control of Pollution),
Act, 1974.

Shall set up collection centres for discarded elements either individually or jointly at
appropriate places for collection of used / discarded elements from consumers or dealers.
Facility shall follow Guidelines to be prescribed by CPCB.

State Pollution Control Board/Pollution Control Committee

Ensure all commercial and Industrial Membrane based water purification system are

regulated within the provision of The Water (Prevention & Control of Pollution), Act,

1974 and are in compliance to provision of Schedule -I.

Shall register manufacturer, assemblers, service providers and importers of membrane,

as per the applicable provision of Plastic Waste Management Rules, 2016.

Discarded element from MWPS shall be considered as “plastic waste” within the

provision of sub-section (q) of section 3 of the Plastic Waste Management Rules, 2016

and shall be used for energy recovery or waste to oil etc. State Pollution Control Board

may allow such disposal after getting satisfied with the collection, storage, transportation

and disposal system proposed by the producer or manufacturer or importer, as the case

may be.

Shall create public awareness through advertisement, publication, posters or by other

means with regard to the followings:

@ Suitability of MWPS for purification of water in quality terms

(b) Judicious use of MWPS water

(© Potential use of Reject water from MWPS

(d) Responsibility of consumer or user to return the used or discarded element only
to dealers of deliver at designated collection centres

(e) Address of dealers and designated collection centres



v. Shall compile the information received by producer, manufacturer, importer and
assembler in format to be specified by CPCB and submit on or before 15" November of
following financial year.

9. Central Pollution Control Board

i.  Shall prepare and publish guideline for management, storage, utilisation and disposal of
reject water generated from MWPS within a period of 3 months from the date of
publication of this notification including categorisation of such installation as per their
pollution load.

ii.  Shall specific the format for submission of annual report by manufacturer, producer,
importers, assemblers, industrial and commercial users, and compile annual report for
submission to MoEF&CC latest by 30" December of following financial year.

iii.  Shall create public awareness through advertisement, publication, posters or by other
means with regard to the followings:

@) Suitability of MWPS for purification of water in quality terms

(b) Judicious use of MWPS water

(© Potential use of Reject water from MWPS

(d)  Responsibility of consumer or user to return the used or discarded element only
to dealers of deliver at designated collection centres

(e) Address of dealers and designated collection centres

10. Water Supply Agency (WSA)

Concerned Local Bodies like Public Health Engineering Department (PHED) / Jal Nigam/
Municipal Corporation / Jal Board / Municipalities, Private and Public sector agencies
engaged in potable water supply, shall inform the consumers about the water sources and
quality including TDS concentration of water being supplied through billing instruments
and also through public advertisement in newspaper and other mass media means on
regular basis.

11. BIS

i.  shall develop guideline or standard code for certification process for type approval and
conformity of production in consultation with CPCB within 6 months of publication of
notification including terms and condition for validity of the certificate.

ii.  shall evolve appropriate mechanism for carrying out certification on type approval and
conformity of production for domestic MWPS.

iii.  may develop or as the case may be, revise the compliance and testing procedure allowing
a time of six months to all concerned.

E. GENERAL CONDITIONS

1.  Every Producer, importer or assembler of the MWPS manufactured or imported or
assembled in India (hereinafter referred to as ‘product’) shall obtain Type approval and
comply with the COP of their product for compliance of Schedule — I provision, which
shall be valid for the period as specified in the guidelines prescribed for such process by
BIS.

2. Schedule — I provision shall apply to all new product manufactured, assembled, sold or
imported into India, as the case may be, and shall not apply to



3.

4.

(@ any product assembled or manufactured or imported, as the case may be,
for the purpose of export outside India; or

(b) any product intended for the purpose of sample limited to four (4) in number
and to be exported back within 3 months, and not for sale in India

The requirement for compliance of Type Approval and COP shall be as per procedure
developed by BIS.

Every MWPS or product shall be affixed with a conformance label meeting the following
requirements, namely:

(a)
(b)

The label shall be durable and legible
The label shall be affixed on a part necessary for normal operation of the product
and not normally requiring replacement during the life of the product.

The conformance label shall contain the following information, namely:

(a)
(b)
(©)
(d)
(€)
(@)
(b)

(©)

Name and address of the manufacturer or assembler of product, as the case may be
Statement that the product conforms to the Environment (Protection) Rules, 1986
Type Approval certificate number

Date of manufacturer of product or in case of import, the date of import of the
product and

Rated recovery efficiency and corresponding water reject generation

The Central Pollution Control Board shall be the nodal agency for implementation
of these rules.

In case of any dispute of difficulty in implementation of these rules, the matter shall
be referred to the nodal agency.

The nodal agency shall constitute a Standing Committee for process integrity and
recovery efficiency assessment related issues and to advise on all matters related to
the implementation of this notification including disputes, if any.

[F. No. Q-17012/1/2019-CPW]
JIGMET TAKPA, Jt. Secy.
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Schedule - |
(Section C, subsection 2)

Recovery
efficiency (re)

Reject collection and management as
per Guidelines for Management of
Reject Water

Establishment and operation in
compliance to the provision of The
Water (Prevention and Control of
Pollution) Act, 1974 and obtaining
Consent to operate/Establish

Class In(lq(zta\;\i/?;er Essential specifications required Of('f,’/f)’)r TV?S:GS
compliance
date
A. Domestic Category
1 1S:10500 2012 | Use of RO is prohibited
compliant for | Ultra — Filtration along with
TDS disinfection system accepted with
zero discharge shall be preferred
2 1S:10500 2012 | RO based system MWPS with inlet
non-compliant | water feed capacity equal to or less | >60%
than 50 LPH (5" June 2021)
Online and real time flow and TDS
measurement provision, with data | >75%
logger at inlet and outlet of water | (5" June 2022)
purifier
B. Commercial Category (Feed rate capacity > 50 Iph)
1 Irrespective of | Combination of water purification
Inlet water | system including micro filtration | >80%
quality process (5" June 2021)
Online and real time flow and TDS | >90%
measurement provision, with data | (5" June 2022)
logger at inlet and outlet of water
purifier For all
operating

facility the CTE
shall be applied
within SiX
months period,
or as applicable
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Recovery
efficiency (re)

Class In(lqita\;\i/?;er Essential specifications required Of(g/f)r Tv??;es
compliance
date
C. Industrial Category (Feed rate capacity > 50 Iph)
S1 Irrespective of | Combination of water purification
Inlet water | system including micro filtration | >85%
quality process (5" June 2021)
Online and real time flow and TDS
measurement provision, with data | >90%
logger at inlet and outlet of water | (5" June 2022)
purifier
For all
Reject collection and management as | operating

per Guidelines for Management of
Reject Water

Establishment and operation in
compliance to the provision of The
Water (Prevention and Control of
Pollution) Act, 1974 and obtaining
Consent to operate/Establish

facility the CTE
shall be applied
within Six
months period,
or as applicable

Note: The principal rules were published in the Gazette of India, Extraordinary, Part Il,

Section 3, Sub-section (i) vide number S.O. 844 (E), dated the 19" November,
1986 and lastly amended vide notification G.S.R. 894 (E), dated the 4™ December,
2019.
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[HRAd & IS0, SMIYRUI, HRI-11, TS 3, JuEs (1) #H UpTEHTd;

YRd WPR
Tgfarur, a9 3R Saarg uRads H@ated
fer g

a8 fawft, , 2020

L3102 U0 = DU - FEI WBR TR ) SifefaH, 1986 (1986 Gal
29) aﬁW63ﬁTW25WWWWWﬂW§QW
frmEd 1086 # SR I F1 & U wadgr1 Fefafed w9t g, a{aﬁ?[

1. (1) 3 P o wiwer (@Reon d@=iyd FE9, 2020 w81 @@
2) I IGUA H UHRE P ARG B Ugad sl

2.  THIERU (IWR&UH) EH, 1986 H, Sggd-1 H HH ¥.115 IR I Hald
yfafdal & uzara el ufownfia fear smom, erifq

116 W& MuRE /@ W= Jomell (THSsgUiey) & IuanT daeh fafraw
$. Waregdr

i, JUAN WA b R (W, GRFEI, IHeRd) a1 yaw fagsit (wen, Ihgeide,
ARt wffedt) , a1 aftifae® SR il ufeRi § 98- a1 ofd &I TJuad
Dl AHAGDHAISN Bl T HIA Bl UihdT gg T4 Id R 3 Req &l BlgdR
UG Ofd B YA o ARIMUG a1 Fermerd &I TS feedl nemRd oot YlepRun
yoTTell (THSSYUITE) |

ii.  WOY Yool 9 Ydltd fafgg, 39 Wit Fdea enutikd iR ar sulRne od

P TMYT Yunel R UG BN, SIgT UreiER nutiRd et &1 Iuan fear mr g
3R I9F IUANT & Fe-guid W 38 ger T gl

. iy

i, vdl Mg T ¥ URAW AFe &R UG §, S URd WEHR & IUHIE
A, WY SR grdoHe faavur Ty & dary™ § & &R @, URd &1 Uh
I AFE ey gl

ii. vANdRAE . 9 9d (Uguu FaRrur wd R e, 1974 & UEYH &
dgd Med P uguul g @1 Sifimd g

iii. v arfoifcu® SROET - ¥ fawl, Jarell (@eRie, v, ImiNe, ddee
3R 3F), UdIdl, gledl, Yad, \:16|&rrqﬁ6|3°rﬂwﬁmﬁw m%trEﬂé?r
%mm@rﬁwm@méﬁ%ﬁmﬂwﬁg@mmahaﬂtﬁ%gwm
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iv.

vi.

vii.

viii.

ix.

xi.

xii.

xiii.

IR T THSsUITd iU § SR el THSsqUItd &I 50 diex URd wer &
I P B T YgU BT &HT B

v JATE BT UTa (JA3Md) /- T IdMEl DI A BT IAGT HA B &l
BT &g YT §, S gHIGT <xaae § ¥@ifed Bt M8 faffdsedr, Hri-fsaea
IR fag T B 3@ F IFU B

Vg Pl ¥ 9 Uk SfUd § O a1 df fifmin Qw, ge-pe Il
ISTOIR # HH M & HRU I1 9P e T - 8 91 W a1 feogd
FI TS IR R R 8d R YA 7 89 b BRU I&al T gl

VIR, SUARTEAl - ¥ § IUUEd AU § O ST & RA W W T W,
JuHM & fou dwifid toe@ oW & fou so Wfler Ufd W9 @ amar O
TSSOy &1 ITART R § ol

veed J Rifder iR omr iR onuila wifes e SR s9& geg uuma
F TOeE ¥ F Sg-uRTE et oiftmd § R gen fAdes wfear # Iudn
fpar ST 3 9k 39 e vty 89 & umard % foar orar g

vige-gaify - (3oiivd) ¥ IAIE &t 98 IHIEY ANUT § o9 I8 3
MR YIS B T PR & 1T 3T T 3idT FHIEGAT BT T Sl & IR 38
IrT fear ST § a1 §ear o gl

v GTSg Ued BT TaiaRig U A geg uaeq 9 9 I srawas Il Sfimd
g % o8 IFfia &7 & o o= snféd § 6 oy ucw &) 3@ dfd @
yaftrd foear S, S foeht off ufdsa uve & Wed SR gaieRu 1 R 9,
S U TSY Yedh! & URNUMREGEY 8§ Johd 7, SR S JHI-HY W gYrEfed
Py MU Wifes Suldne ydtd FEH, 2016 ¥ UEYH & U B

v fowaftd Sage SaReR|@y . ¥ Ia & e guiw s a6 I9s
iRy ¥ ¥ e UdeH 8g SAGH & IaRad@ MHUd 7l

vgflRur s ¥ Wifed Ui & THAT, HSRU, TRRGRU R Fuer sifima
gl

v e SuE . ¥ iR ofefie fafmior ufer @ W@ e @
MaRTHAS B R dx & U a1 3ulde 9d@ & Wed & fu iR guera &t
IRGHAT & YA B! R A8l R I} SR 50 dlex Ufd 9 I e wgu
(3992) O YFGHUT &HaT & o Ra¥ SiieHRe dfed ged e ufshar ged
Jd YEIHI0 Ufehdr w1 TaeH U Bl

vidfEfar . @ sut afARRW, 2013 (2013 &1 18) H uRvia wfed o
TRIT T HUAT T et AAFTH, 1948 (1948 BT 63) § TUT GIRHIRG ol
. ARHI, Ble AR Hemw IupH Qe uf¥fRTH, 2006 (2006 HT 27) H
FUIRYIG A1Seh!, B iR Aed IuHd g g, fFd e Rt &
fafafor a1 Taem & fou gfawr Ang
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xiv.

D.

XV .

xvi.

xvii.

xviii.

xix.

XX.

xxi.

xxii.

XXiii .

v IAED’ ' ¥ FHad e fer U tHesUitd & fafEfdr, SO, SieR,
A fahdl, $-Ui% fashdl, UATOH SR SFR&UI IdT Werdl ol gR1 fawa &t
dd-ii ITART § 915 75 fahd &1 d-ile R & QU fo1 &Iy dfad a1 wired
s Bl
S Rad offemiRe omemikd o Yfadul SUE! (THSsQUITy) 3R 39®
30+ WE & FS & dgd 3P "cH! 1 IuMSd A1 Y a1 ffaRkad gell &1
fafmfor a1 § a1 o &1 &1 uAE @dr §; A

S OO W & Sie & dgd, Wdiod fby T THSSYUNY SR 39d UTH!
g7 Ul a1 uEl a1 o= fafmtarst @1 emgfdwdiell gRT Ianfed sifafved
o &1 3T B BT U9 3@l §; Al

S SEfad THSSgUITHSIR I "okl a1 IuMSar a1 HET A SfaRed gt
&1 fawg &1 &1 UaE ad gl

vIWERT R (WS ¥ ST WA & AoGid ofd YfGdRU YU Bl
ERM YT § 3R Wel U e/ 3 Aa B WY IR W Imyfd S W W
¥ Ris # T a1 Jge Tadl I gl

vy g (@ed) 0 ¥ S YSHRur vune &1 sy fiud §, el U
IRl § Y% R W O I AYUI-TR Bl YOTC A7 ARG BIERAT W,
qifvfcT® 3R TARIFTA Yo, SrRudEl offc &I Yfd A # Ia & it
TET BT MYT HRaT g 3R gl T gHRIG: ofd & Hiex & a1 M gid B
VAU &ar - (3RS) 9§ ufoRddr & Ao # Ugw 5@ & AE & Wey H
FRUeT Uuelt gRT IAfed Sfe B HET ST (re)% = LM fex ufy wer

Qf(lph)
DT R
v IEdtpd W@ ¥ fht ot 9d e uunelt ¥ 3Rdigpd oid & ¥ U H J1d
AT I HET UT § SR MR 399 ofddfed oiR vl w/@ &t Turaa
®I g B I "R B o goeid 319 S URi S gl
el onenfYa w@ IR0 yonel  (THssqdiwE) 0 ¥ iR yomeh
T B, R org-urRm fecht & wiu ged e vomedt wfia 1
v Uit /AR 0 9 S@  (uguor FaRor we e oifdfeE, 1974 &
yay & S e SR, I & fu Iy uguur e di a1 99 =miid
7w & fow uguur gz wfafy ¥ eiftnid R
vAdT W d Ut @ oo d pa gaRid s (@EE) &1 fad
TRA R S iU &1 AU dR1 & T Ug I e et gq Iumfid
fT U IueRur ST B
viremia aftae . @ 35 s, W™ig a1 o el oftta § S faet 39,
TaTed a1 Ufehar, a1 e Hooid & faral qed iR e yumelt & fow I
¥ o U ot ¥ a2 g
PR Il ¥ fHdl W IAe I SHEUA P THELL-UA SHfipd B W

fafames, d@ier iR el smensli & AGH AT B W T &, SR STD!
LSl IJdE B 89 O B! AR 3 F ugd At B
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ii.

iii.

xxiv. vYhiEEr 0 9§ TO s Afad, e, ORIM, ANE U9 afvifcdd
yfas 3nfe fidd g S a1 o TN RF W 1 YoY WA W, s 3R Siefis
T afed, AeE onuiRd Feied ufhar @ gad oI MY Yol &1 TANT dRal g

xv. “SAgfd T A DS T FHE, F6H, I WHR & [QURT, RHE 6
e, wdwfe o1 folt &7 & Fem ofima § o ar] ora & Iifafie wayE &
FHRU IO A0S AT S IcReRA B T a4 gq fhal e Umifas a3 &
ST BT RYE, AR iR/a1 IuD! Yt FA F B F @ g

M. A UiRd I MU= Yol (THSSQUITH) & SUdnT Hadt fafrm

1. 3MYfd fbu TN O & IUAT & RF W T ITF Aed, o IRuRS FuH, FHeied
3R fauwau ufeeen & o9 fosar o &, RT@ R a1 A I et 0 99 9 U §
S YR AM® &R 10500:2012 Ugod fAFGRT gRT Gooa & forg MuiRa wierd dm
H1 AU IRl |, d 39 Ud W THSsgUey &1 IR a1 Iuant g g,
CRGHRED

(@) AN fear 9 9 Wesgdlty ¥ yEifad YA Ul FRRer gfdar 9 gad
UHiHd Uumal g SR

i. U S & VAN B MUCH OaRfT & WY I HERUI &l
g, SR IRt grr feffa frr oM g sufde 9@ & Ueed /g
feznfd=l @1 sFue HRA g vAN fbr S 8, 8k

ii. ITH USRU ¢Hl P WA AT JAYfd TARE B WA g SURTE
Sd Ot goielt & fow faRagHig td venfeld Udldhd SRl SaawT
gl

@) qfus a1 shefie waeE & fiu JRifid thesgdity oid (UeNUl FaRu 3R
e S Te, 1947 & U@y & 3rfiA venferd B8R, oiR

THSSgUITH ¥ UK Y& o & TANT SIS0 gRT Ugele qUael HFd SETE
10500:2012 Ugod fafce & sm@mar aiftifas wieH & faW <@ Turaan @
3MO&T & TR FRal &1, SR

IS99 ISP TH: IUM b U gEORie gR1 S SuRRre yeye doen %
YR Yumelt @t g/l

I TR & ®U H Ubos 0U9d & fAMAT 3R oquiRe dfedd & =0
T 9P diewd B od (UgEU FaRur ok g e, 1974 & w@uM
& i fafafta fear S
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2. fofAffa, Sarfed, wiew fu U a1 g9 I=Ud a1 d=ifta a1 geq A=ieT ufean
¥ yarfad 9t tHesgUity & Wwdle a1 Awifed 9 gH: Ui &fdr & YR WR
Fifpd farar SEm SR 7 SrfEl-1 H Tyl faffde wrm-melt &1 ergued S aut
st g1 Fuffa fer o= o softee o wee 3 fown-fAdel &1 erued &a
8q I UGy il

TgH-1 H TuifafAfdse g wiftq emrar SR emdeye faxawHiadr waur & S
%ﬁ Tt W 9ot & THesgUity # Stersuy a1 Sy gRT witied IRM ¥ Tyl
AL UHR SFHARA 3R Ided $I SFIEUAl BT FHU-UF GNI GA: U &mar deeh
a1 ok favaafiaar gfyd &7 8q g8 vHUM demeey grT faffde @i & ugum
& SFUR BT

g, Homswy, AR Ay WER TR$, SAEI-T P WEYH F SEUEH 'd
THSSUINT & UHR T Ufhar T &1 R &xA, ITHT 3 &3+, 39 JHI0|
B P UUMR AR Ufpbar el S 3T THU-UF Bt JydT ST gRT daR by
o femn-fAdet & wufRuika et udu-ux # ymoE ok ISt dudr & fafy uged
M TR, AW &mal 3R Slemsud gR1 guifdfRfdse sy Mdesi ud zal @
Ieord forar S| Femsuy, oA B 39 SRS & UeRE & A ¥ F: A% Bt
3afy & iR Tt vumeh ok wrf-ugfa fawRa wwm

5. P UguU R 8 gRI I9UA H SH HRANEA & USRE & Y 9 3
g Pt Ay & R uRaed tef & ydyd Td fFueE Widd tHesmivy ¥ SdH
U Sd & gUTEH, HSRUI, U§Y 3R IudT & faw femn-fAdw ueiRg feu S

6. UHSYUg ¥ fou uRded uqd @1 Uy IHO-IRg R OOYEIRNG @i
ufkre ydyd fad, 2016 & WEYM & SFUR fafmfdr, IdEd SR SmAE W
faeaiRd Ided IcRaa & A e Sme|

¥, IcReidd
1. UNq wdied

1. W W P fw Rad el enuiRd wid iy wumel (IReNesgdlTE) I
U G od B YN dHad U & Jaeq I foar S|

ii. TN & RIF W IRMUT WY THesQUITy ¥ 30 SRS od &1 UeHd fhar
ST 3R ITHT YR U & 3R Yo & fog dur Sdfidt grr fReuifa o
I g fernfcRn § guifafafdse o wieHl o fore foan smam)

iii. U WM R IR THesguey ¥ I IU 3O Id & TAdHhU 8g S99
T oA YERU JAuT d% UgdH o U SfawRadl gl a1 98 SURTe od
& Uy og WUl gr1 MuiRd fer o o RR=n-fAdy 7 gur fafdse gdwe
AT q gad ghm|

iv., TAS&QUITY &1 JRITH 3R ITH! RS AfARAT THesgUivy IdTedh & SR
B Hels U JUraH fobar S|
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vi.

ii.

iii.

iv.

vi.

uRaad uerd &1 Aueq dad Wies smfiie Ysed oW, 2016 & AN W@yl
¥ ER, T SR, fafwfar, omumaw, sRisR a1 I TUgw Hi & U wHI
IXD, TN WEyd AT Uguul FRE S8 /ugwur e afafa, S ot @ g, &
A & SR B fbar s, feelt o= € 9 gl

THesqTy YuTel &1 IUANT A1 UEe SHW Sfed@d O T (3) & UEYE b
IR SR JHU-UF & fom1 =81 fovar S|

qiftfue sk SNenNfie Tt

Tt TSsgUiy IO S (UgWUT FaRur iR A oiftfRm, 1974 &
gay™E & 9 B HON 3T HREAT & UHRE B dRE DI AT S99 Ugd
yarferd SRor & fau, afd arp 81, §: 4E @ e@Efy & iR Isg uguur
a0 s /uguur faau wfifa & o vaeE & Sgafd 8q sfided foear S|

TSIty &1 YRIUF SFYAl-1 & UGyl &1 Ifed Ul dHRd gU H=ferd
gl g wadiRie/ et srque g FAfda Sl

TSN TR § I~ UK S bl I¥b GH: ST T IUART A1 fAueH
Bd YU UgWUl TREU @S & orHiGd ¥ SR WY @ i Ugwul R |is
R O feRn-fdRl & ofEu WRféd, W iR I waeH & fuu ffde
USSR & § HeRd fear Som 398 dRR e a1 vaed gRT gdiad 9
TR ¢k fueH yurel =nfie gRft, fdhg WU, WeRU &R Iudi & fou U
JUTcht & Hsid UgWUl R0 aie gRT oY fbu o ara fe=n-fdeil & uay™
& i defa =g uguu g s /ugwur faFn wfafa, oo fRufa 8, g™
SrHifea fasar S|

IReged terd &1 Fi uguur e a8 uguur R aftfa, o off Rufa @,
R ORY feen-fAee & weym & diH Saee o1 faffwiar, s o fufa g, &
gy foear Smam|

9 & WGUd, IR Td IdGH, SURNE od HueH, Uiaifud a1 ugad uar,
IO~ IRTFd e iR IuF fFueH & ddy # sifierg @1 AW R HEd
Uguu g0 18 gRT SR fhT SM 9 femn-fdl & guifeffdse o # I
TGy A0 S8/ uguu FaFur wiifd & aifte Ruid ugd & S

MfE SR amfifcys e & vefed TRty & IHd wq 9uft & Ide
IGA-1 &b JU-F UEYE BT SJUler B

gerdt & fafatar

fafatarstt gRT Yo # 39 SRE & SifdH UoRM & dRE ¥ ©: A8 ®I
3afy & MR wies SuRre ydyd W, 2016 & UEYH & AR GolidrUl

2q ST uguul faFn S a1 ugwur fAgmmr witfa, o of fRufa |, & U emaed
fopar smu|
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ii. i@, sma®, sRigeR a1 fawar gn faffda o smarfaa @r ofd few @
T fu U yAe vard &1 gal @M & fau fRy ugee fae g SR fFefafed
T 3ot H B g

(P) fafar &1 AW, dsiieRur de
(@) frior & IR SR IFS! UgaH & fou fafkre gwaer
TesgUITy ¥ I0 gU uRadd terdf & fore sfdaa a1 9Mies €9 9 WU,
Wﬁ?ﬁwgﬁwﬁmﬁmaﬁ?éﬁﬁnwﬁwaﬁmwmaﬁ
g feenfAdet & ey BT U S

iv. SO a1 SRl § §6R d@l & Jug & forg a1 ol AfewTd a1 IHee U
T UfIpd 6 dbs bl RIGAT B

v. TWRed 3O wayd FEH, 2016 & UEYM & SR A1 o9 UGWUl G0
a8 gr1 fafd v gerdf & Slsar AU fawy feu mu e & g gur faffds
1 g &A1 5 oReed gerdf &1 afte wefd fear o ok wiRoia ® 0 9 JEe
JAfd ¥ weifed foear Sy

vi. oA H 39 fafFgw & UeRE & dIRE I §: HeH ®f Ay & iR 3H wWd
¥ famu 99q & e ¥ o1 Ifd W e & meg ¥ 91 Jufdae wU I a1
Tfed U ¥ TN Ided & IaRelddl & YR W Ugad I1 URdad Uari &
TUBUl B U WUl SHTE

vii. 8 YA &1 b uged a1 oRedd gerd a1 gel 9wl @ W fUed a1
TN e @1, ugmur e wffadt R wiftipd feu T oofipa gfywtsit &
Tufgd, Hveikd, gar a1 Fuem fear S

viii. T faw! iR uftad uerdf & IUgw & dey o Ha uguur 90 ae
gr1 fafAfde fou T uux & gur yasg I ugwwr faE |l uguer fgmer affaal
@I oM fad 9 & 30 RdR 9w affe Ruid uxgd &

4. Jlgh

i. WHR 90T T 39 UG & Sy USRA & dRkg & T: HeHl Bt
Iy & WiR wifesd 3uflRe yees R, 2016 & UGYH & AR USIHRUl
UG T & (¢ AMd & SR A9 UgWUl A0 S8 a1 uguur faE
TG BT 3aed S|

ii. g8 g sonm & orgEt | # gur fuikd . Wit &t emar & @@
R & U esgUiey, Rgd <A o ad el R gaRia 3N uard
A fie’t & Seeu fog iR wia frfa forg, fesfiea srer wiftd gomedt
3R AREHMRER onuiid fEur gRur gea g Wit vt @ Iare @t
¥l gq UWIUG forar Smom &R ¥, SWied T T (3) & UEYHl &
STER YA 15 SIUR TRY SFHEA U Bl ogd | fafifde
DI T THY ST H1 T b STem|
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iii.

iv.

vi.

vii.

viii.

ix.

Jg THSsgUITy Jumell W nuiRa fosft ff Iarg &1 fawa, d=mg=r, dar @
YoM 9 TP ol PV W& b 98 SWIE W T (3) b IER WiGd
Tl ¥ ey 3gAie &g THTE R HSid w7 @R A

g Uenrdf, IamEl P ot fafhdl ok HR Uedf & aift oF & ddy H
g yguur e |18 gRT fafafdse foe oM ol g9 # wd® a¥ @ 30
RideR I I gguur 0 s &1 aiffe RUie uvga |

Suiarell a1 SRl ¥ Wgad fbu U/ uRIed derl & TEAU §g Jufdds
U W I Ygad U I IUYHd WHE R IR Uerl & W TR dw
T S|

g8 gAfa & & wehd feu U aRkaed verlf &1 g ugwur e a8
gr1 ur faffde wied omfdne waied R, 2016 & UAYM & AR
IUged ¥U J R I9He ®U ¥ Rueq far s

T 3rdl URTdd Uerdl @Y JAiehUl yal TRiTe gfawre ¥ I Sufre
Dl B URS yayd FH, 2016 & UEYH I HI-IHY W fHU MU
IRyl & SR FUern Se|

Tgad SR URIad Teril & UG &1 Uifle IcRailia Idled, b s
3R =fdd o1 98 eXil S Abe § Idc H Wd ad g, HI & I Uged
31yqr URTad el 3R 3% Idlel § Sdlfed fhU 1T 3R Ugad WiRed
Uch! DI O TURd B & U TS Vel UG HA B Al gl
U UGN JioHT DI RITYAT YAl T 3YdT TdIHR01 g Tgdd U A
¥ foU oA oRd THY IS UgWUl AUl &l @ tRgd fear SR
fafafar, smardedl siyar g TRiaRuGdl Siudl YaeHddl, SHd ggafd 9=
@ o ) figE ¥ ugd Adied fwr wmr g, & Wl diemr, &
ol @ SRgET &t IRE ¥ §: TeH & iR Ugd A gt SR daRanq
T: HeH & HiR 34 FHEffad &A1 gl

Iaedl gRT Tadfidt , diiRh grr faffdésee ol & iR uged o ufveed
gerd & WEU ¥ fovaiRd Sdcd IaReld & YR W, 1 @ Al
w0 J O IHREH ®T F, U7 fqaRu 99@ & diemw ¥ a1 Iefd wHg
o & dew ¥ & YoMl &1 SRR S-S |

gt fafrafarell, Sac®!, R &4 adl, SmTde! iR fagharst grT Ioua
H g Aodl & UeRH & aRig 9 ©: HIE P A & HidR Uoiieru UeH
FRA B IS UguU fEFT A a1 vgwur fAaFe wifa, o of RAfa q, &
N 3fded foar S|

yd% fafafdr, Sde®, omad, SRigadmdl SR Jdl el gRI Uard
AYff & HE H T fdd & AR B ANAD W SN i a8 gAY
¥ fb o9 MU g ufoRUd a1 egfd fhU U W wed & dad H RM
gReed yard a9 o fau Sl
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xii.

fAefafad & gdy & oA, UeRHE, R 1 3 iU & HIEH 9 -

S TEGdT UG HRAT;

(®) UG @1 =P ¥ Ofd WMWY 8d THSSgUITH & Iugadd|
() esgUItd ¥ U o &1 fadegul SudnT|

(M) THSSQUITE ¥ UM 3URIC Sfd &1 JHTAd IUFHT|

(°) SUHIET T TG &1 I8 add b 98 TRE a1 IRAe Uard & dhad
SR & AUy e Pfdse Jugur FEf @ G T

(&) SRl ok fAfds Jugwr gl &1 udnl

xiii. o9 ®H P B9 4R grR1 =9 RfYgw & B ueu™ &1 Iedos @ WY,

xiv.

ii.

iii.

iv.

q S TNl o ddRAs a1 waiaRe, 9 SR Sdag uRade #Aad &
&A™ S

IRaed terdf @ 9t iR ToRw ¥ Ty #, oFa fawilg a¥ & Sifte |
AR 30 RER @ dite 9 dddiel grr faffdse goar & wadidst
YRR, St a8, & SO aififie Al wRga wi

SATdh

It Smfad THesgUITy SME - T & SJUR SUET &I TR Hl

Tdd SMIfdd a%d R I AR U9 & M & Tdl @ & g i d
gfed F=fafad gar & 9y Ak ugae g aman S

(@) fafwtar &1 9, dofterur e
@) fafaor &t fy ok ITe! ugam & fou e ¥&ha sl

WIRe® Sufie yeyd fH, 2016 & U@YH 13 (2) & IR THSSYUILY,
THSSYUTg & HIT / IUGRU & foN Ay WRGR Ui S|

IuUIEdS a1 SRl ¥ URQTdd a¥gsfl & IYUgUl gq AT Al Afdaid U I AT
THeE ¥U ¥ WGd FURT ba RAfUd S

g8 gAfa & f tehHd R vad & an] eufne yeee W & urau™
¥ IR SR T F ¥ g Tefba / Faia fear S

A gl & UeRE & IR 4 §: 08 DI Al & iR RA A1 uRIH
yerf & WIRU , [HEHU / FueH 3] favailkd Sde® ScRaiia & YR
R I @ Adad €U § I 99fed U ¥, o o Rfq g, s v
FTferd |
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vii.

6.

oRaad terdf & 9t iR ToRw & Ty §, ofa fawilg a¥ & oifte A
A 30 RER @ diig d ddfiel grr faffdse goar & wadiist
URRR, St a8, @ SO aififie Ui tRga wel

URAT Ueaq fAF™H, 1908 (1908 &1 15) & dgd Ucdd UIfUSBRUT & aYl

T e AU, 1962 (1962 BT 52) & dgd AT Y[H WIUBIUT & IcRedd

i.

ii.

iii.

ii.

iidi

ii.

iii.

iv.

3 QORE @1 S| & fou Sl UeM 1 o Tadidi€l / gt gri
PR SR fasar Tar g

ot UHPR 3dY AMUR & Yoy H HE Ugyul FREH0 9IS B TS HRaTs
89 gfad &A1l

YR U g, 1908 / 1 Yoo SHAFIH, 1962 & dgd 814 dId
IeadHl & U Smad & fovg ®Ral &l

I GUEU, HSRU 3R fueH JgRwr @ 9d  (ugwur farw iR g,
AMTH, 1974 & IUSY & R TURAET /AT 9 wEeH @ s o
gt

IuHiErel a1 SRl ¥ Ygad/Hd! 5 agsll & UHAT g A d ©0 9 a1 Igad
0 F gUiftd A W Bl T axget & o uwAu dg wftd fey S

.gfayr, ddfidt grr fFeifa e Sm 9@ fomnfadRl @1 uree

il

s guul fdEer €S /vguer s afifa

AT st f6 ;i aftfe SR oieifie dwq snud ofd gfadRor yonferdl
® TG (UGNUl FER0 R R, SR, 1974 & IuSY & Siara fafafid
o SN iR Srgdl-1 & IUsY & U | g

Wied SR ydud 99, 2016 & AN IU6Y & SFUR, HSH & faf-HfdT,
TooHddl, JaT Yerdl R A B Uoiigpd fobal S|

THSsgUITY ¥ FMebTd U dal &) Wik U Jagd F9d, 2016 & URT 3 &I
JU-YRT (¥) & IUey & Sffifd  wifesd SmfRrer AFT W R 39D
JUART Holl YA a7 SURie ¥ dd 9F 3fife & fore fosan Swm 9 g
o 918 Iaee o fafatar a1 s, S WY A 8, gRT URanfad UeE,
HeRU, gRagd 3R fAueH yumelt ¥ IqP 89 & S ic & ¥ RE & [AueH @
3fgAfd S|

fAfaled & dey 4§ A, UeRE, UReR 1 3 WYHl & gRT Al § SIFReddl
go febar e

@ & B TP VW YIRU  ?g  UHSsgUNg @I
SugEdl
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(@) THesgUy od & fqaeyul Iugn

M THe&gUty ¥ e a e S &1 duifad SuanT

@  faREy weau $E W Pad g wRA a@ SRl Bl Wged a1 Bl T
T B IO IRA D AU IgUIET I STANTEAl B SaRGId

(€.) Sl R ffse twau el &1 gar

v. Yt gR1 fafRfdy uum & Saee, fafFmia, smde &R ddieHedl § wid
I Adhfad Bt S SR S faciy af # 15 AR @ A 3T Ugd IRgd
DI ST

o. HEN wguur a9

i, 39 MUYET & USRE DI ARG H 3 HEH B 3@l & 3} THSsQUILd 9
IR T O & yeYd, HSRU, IUANT R Fuem & fou fwnfds dar s
IR UHIRE &N, H 3% UgWUl HR & SfUR 39 dR§ P IRTAT &I
Fiffexor ot =mfera Bl

ii. JdcH, ffdar, omude, ddioHeal, Nefie iR aftfcus Iudiearet gRI
e RUI wRgd &1 &1 yoA faffdse dam ok smmft facia af &t 30 feumR
¥ UgA-Usd TUIERU, g9 SR Jqdrg URadd FAAT B Ud A & oy arffe
e & gafed e

iii. FEfafed & ddy O faqod, UeRE, UReR A1 3 YAl & gRT @i o
SRl ol fobar S
(%) TUadl Pt P W Od JYSPIU 5g THegUITY &I Iugadd
(@) UAS&gUITyd ofd &1 fqadyul IudnT
(M) THesgulty ¥ Moeq ard ofd &1 gHifdd SudNT

@) Ry (@A $Ef R $ad UG HA ad SRl BT TgEd A1 B! 15 At &l
IO HA & fau Iudiad a1 ITANTEAl B IcRaEId

(3.) SRt 3R fAfdw wHaur Fal &1 uar

10. o@ 3AMYfd fH®Ror (SRUHR)

S W et faur (deege) /oa /AR e §i /R o, ol
IR gdefe & & iRl o Teftd R e, st iR & o @1 Sy HA
o @ g, SuMiEdsl & ofd didl ofiR fafeRT IuwRon & mem ¥ Smyfd fhu o1 X oa
& AT Tigdl Ifgd ora & IR T IUT SRAER 3R 3 S Judh JqreAl H e
fagme & miegw ¥ ot Al snarR R gfed &)

11. dremsed

i, THIO U & qudl & fou e ok wd wfed Sifme &% USRH % 6 WeH &
iR Aot & Wl ¥ Sdled & ARG PR 3R SFUdl & g JHoE
gfohar 3q o= ew a1 aFe dis s s
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ii.

iid.

(
(

(
(
(

R TSI & I IUTEA & 3G UHR SR Sffeudl Jaeh FauH
PR DY IUGa BRI fAHRIG Ha|

Tt dEfRal @ B8 TEM ®T 99T <d §U oMU SR TRIE Ui &1 fawid
g7 o/ ot Amen g1, I B

A

YR # fofRfa a1 smarfad a1 daiford tHesgUltd & UQde IdEd, ™A Al
HaeEddal (B 398 39& 91 ¥ '3IdE Byl W), 3FHIGT USR U Ham
aﬁ?@ﬂﬁ%ﬁ-z%ﬂ%@ﬂ%%@@f@@ﬁ%%ﬂmmwm Kl
5 Sforsry grr TR ufbar & fog faffdse feenfden & gufAfdy safd & foaw
ay ghml

ATH-1 Iusy yRd # faffa, Soifsa, s o1 smard feu mu, S ot g
g, 9l 9u IdmEl R Arg R ok FEfifed W @R gt gRm

(F) URd & 9 Fad & wheE 9, gaifed o fafftia ar smarfad, S ot
Amer g1, fedt ot Sarg;

(@) T WEeH ¥ Wem H IR (4) 9% 9ifd 3R 3 e & sieR amuy
frafd fee IM o ok yRa & fowt 9 by o= 9 feef +ff Sael

THR 3fgHIGT 3R Wt & srure Bt ey, dlemsuy grI [efyd ufkar &

STER gt
T THeSgUITd a1 Sde R FEiEd 3henst B [ B 9 SFREUdl dea
frgemr S

%) d9d fChrS SR Jarsd &I
(@)

A9 Pl IAIG S IH VA b U awge R R Ruerr s $iR
3IdIC P ITANT-3MGY F SRME JHRT Y F UGRIUT Pt GHdl et grf|
TEUAl ded W FAEfafed TFeRt gnft, srifq:

) IdIe o fafFmiar ar Taeed], S ot A 8, &1 A1 3R udn

h
W T8 HYd & Sae, wiaRe  (WRewn W, 1986 & SI®U

g

) UDR 3fJHIGT UHUT Al

T
o) Idic & i ot Oy ar sma & wma ®, Ide & omd ot fafy eiR
)

) Hegifehd AU qedl SR SEU oo ud-gnrdt Iei

(F) Had uguur fFEe @8, 3 Fawl & eraftaaa gq Aea sifvaRer gl

39 el & eriag § Sfear a1 s faae g9 &) RUfa #, ama & Asd
SMHOT & T WSl S|

M) A fERU ufkar sRdedl iR AU gl Hedihd Wefyd gl & Iy o

3R faarel, ofe ®1% &, Ifed 39 g & Frfkgd ¥ Jafd Tt amal
qAg o1 & o T R Iffa &1 189 B

[BT.96. ¥-17012/1/2019-HIHSs]
forma cour, Jge GfE
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(9Us 1,39 WUs 2)

g<ic od Tuadl e sffard fafd AT P ARG
afgd IRl (%)
DI QUG e
(fe)
W goft
ST : 10500 IR &1 Iy A Bl
2012 <oy dad
3 I Fded & WY Wied
PICURNYT YUl & A1Y-1Y
Jfd-FdeT & a1 & S|
ABTT ;10500 | 50 TAUIUY & SR I7 399 HH | >60%
2012 TR-IUIEH | & A1 S<ic O Bi§ &l &

qy 3RSfT SYUTRd gument
THS&gULy

9d PO IT b Fe 3R
33ecdle H B AR & Y
AR R IRdfdd IHI UdTE
quT ISy HIUA Wiy

(5 9, 2021)

>75%

(5 9, 2022)
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qivrsu® 9uft (Wis o &waT >50 Tadied)

g 9d U@l R
& feu fomm

gern U uihar Wfigd od
YFSHIN YU HT o

9d YFSHRO T3 & I S8R
33eae # JET AR & 1Y
AR iR IRdfd I UdTg
qYT ST HIUA gray™=

JWPpd oA & Uayd  ddeh
feznfaden & orguR -t
H THAU SR TeeA

Sd (UgNUl RO Td AT
Y, 1974 & IUaY &
3UIeH & §IG Bl e adl
YT /RITAAT 5 A U
&

>80%

(5 Y, 2021)

>90%

(5 Y, 2022)

ol g

A @ ggdid

3‘”33:{?5:
Ay &

SITE |

e
iR

&

Y
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N 9oft (Fis

X &HdT >50 TdUlEE)

1 gl ofd UEaal R
g fou fomm

gern U uihar Wfigd od
YFSHIN YU HT o

9d YFSHRO T3 & I SR
33ece # T AR & 1Y
AR iR IRdfd I UdTg
qYT ST HIUA gray™=

AWpd oA b Hayd e
feRnfe=l & SaR -t
H AU SR TS

S (UgyUl fAaRur wd fAgE)
AFTH, 1974 & IUEY &
U & G g UEIEE Ul
TATaH /RO &g 3 U1
HRAT

>80%

(5 Y, 2021)

>90%

(5 S, 2022)

Tl gfawret & forw
YT & Jgafd 8d
\}ﬂaﬁgzqﬁ Gl
3afy & iR foearm
S|

feagoft .

Y Ho W, YRd & I90A, SIIYRU, AT 11, WUS 3, 3U WUS (i) H

TAT BT, 3. 844 (3f), dRIG 19 deR, 1986 P GRI YHIRId fPU TN 3R 99 3idd:
dRG 4 fedeR, 2019 & gRI Ty= fHar mam)

SR 1. B, 594 (31),
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 134 OF 2015
(MA No. 757 of 2015 & 477 of 2016)

IN THE MATTER OF:
FRIENDS THROUGH ITS GENERAL SECRETARY
..... vesersanserees APPLICANT
| Vs.
MINISTRY OF WATER RESOURCES & ORS.
..... esseese.. RESPONDENTS

STATUS REPORT ON BEHALF OF MINISTRY OF ENVIRONMENT
FOREST & CLIMATE CHANGE

1. That the present application pertains to utilization of waste water
generated during Reverse Osmosis (RO) process. That the Hon’ble Tribunal
vide its order dated 20.05.2019 directed MoEF&CC as follows:

(i) To issue appropriate notification prohibiting use of RO where TDS in water
is less than 500 mg/| and wherever RO is bermitted, a requirement is laid
down for recovery of water be more than 60%. Further, provision be laid
down for recovery of water upto 75% and use of such RO reject water for
purposes such as utensil washing, flushing, gardening, cleaning of vehicles
and floor mopping.

(it} The notification/ policy to be notified may also provide for a mechanism Jor
public awareness about ill effects of demineralized water on public health
and for effective enforcement requiring the concerned local hodies/ municipal
Corporation/ Municipalities/ Panchayats and institutions like Public Health
Engineering Department (PHED)/ Jal Nigam/ Jal Boards etc. be required to
display water quality at regular intervals, particularly TDS concentration
component by an appropriate mechanism.

(iti) Above regulatory regime may ensure regulating consumption and use of

low TDS water by requiring manufacturers to maintain minimum TDS
concentration to 150 mg/1 or the minimum levels of calcium and magnesium.
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fiv] Directions be issued for enforcement of Extended Producers
Responsibility by the manufacturers for disposal of cartridges and
membranes and requiring the manufacturers to provide proper labeling on
the purifier specifying that the unit should be used if TDS is more than 500
mg/l.

(v)  MoEF&CC may Jile an affidavit of compliance by e-mail at judicial-
ngt@gov.in within one month,

(vi)  The Expert Committee constituted by this Tribunal vide order dated
20.12.2018 along with Central Ground Water Authority may collect and
provide data with regard to availability of ground water and its usage in 21
cities mentioned in the report of NITI Aayog and furnish a report to this
Tribunal within one month by e-mail at Judicial-ngt@gov.in. The said report
may be placed in the file of O.A. No. 176/2015 which is listed on
04.07.2019.

2. That in compliance of order dated 20.05.2019 Ministry has requested for
8 months time to delineate the effective compliance of the Hon’ble NGT
directions which included 4 months for Inter-ministerial, stakeholders
consultation and finalization of draft notification, 2 months for wide
circulation of draft notification for inviting public comments and 2
months for incorporation of public comments and thereafter finalization of
the notification. Considering the prayer made by the Ministry, Hon’ble
Tribunal on 23.09.2019 directed as follows:

(i) The above prayer appears to be unreasonable and delaying the
matter to the detriment of public interest. Though the applicant
suggests that delay will advance commercial interest of those
benefitted by delay, we do not propose to go into such allegation in
absence of any clear evidence. The fact remains that order of the
Tribunal is based on report of Expert Committee which also
comprised representative of MoEF&CC and is enforceable without
permission of any other authority with penal consequences.
Accordingly, MoEF&CC may now issue the necessary notification in
the light of direction already issued in accordance with the report of
the Expert Committee and cover not only the subject of recovery of
RO reject water in domestic and commercial use but also in industrial
process.

(ti) With regard to the Jurther direction requiring the Committee, along
with Central Ground Water Authority (CGWA), to collect and provide
data with regard to availability of groundwater and its usage in 21
cities mentioned in the report of NITI Aayog and furnish a report to
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this Tribunal, CPCB has, in their letter dated 01 .08.2019, stated that
CGWA is not Jumishing the information inspite of being required to
do so. Let the CGWA do the needful positively within one week
failing which the Member Secretary of CGWA will be liable to pay Rs.
1 Lakh as costs. Further necessary report by the Expert Committee
be furnished to this Tribunal within one month.

(iii) The Member Secretary, CGWA and the concerned Joint Secretary,
MOEF&CC may remain present in person along with compliance
reports on the next date.”

In pursuant to the directions of Hon’hle Tribunal, the Ministry with
due consultation with expert institutions like IIT, BIS, NEERI, CPCB
and also examining the legal formalities and requirement, asked CPCB
vide its OM dated 01.10.2019 to frame holistic policy for use of
Reverse Osmosis Technology in the Country and submit draft

notification.

Further, on 04.11.2019 the Hon’ble Tribunal after considering the
submission of Ministry dated 01.11.20 19 passed order as follows:

“ Having consultation with expert institutions like IIT BIS, NEERI, CPCB
and examining the legal Jormalities the Ministry has asked CPCB to
frame holistic policy for use of RO Technology in the Country and submit
draft notification. Howeuver, the draft notification has not been received
till date. Further, it is submitted that after receiving the draft notification
Jrom CPCB, the same will be Jurther examined by the Ministry on the
aspects of Monitoring Mechanism for compliance of the notification,
Institutional Framework Jor monitoring and implementation of the
notification, identification of stakeholders and their roles and
responsibilities for various Jfunctions, legal sanctity, etc. for consideration.
As issuing notification is a policy related matter, comprises features of
multi-dimensional in character which inter alia, include complex
geographical spread, varied users ie. commercial, residential, etc.
Hence, region wise detailed consultation will be required before
notification. It is also submitted that in view of the intricacy of the matter
& progress report on monthly basis will be submit by the Ministry before
the Hon’ble Tribunal.”

7. During the hearing, the officers present have not shown any valid
reason for non-compliance beyond what is mentioned above which stand
has no merit. As already noted, delay in compliance of order is causing
harm to public health and environment in terms of expert committee
report to which MoEF&CC is a party.
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8. The above stand clearly shows failure of concerned Officers to
comply with the directions of order of this Tribunal dated 20, 05.20109,
The said order is a binding decree under Section 25 of the National Green
Tribunal, Act 2010 and the Officers of MoEF&CC are liable to be
proceeded against for non-compliance. Section 26 provides for
punishment by way of imprisonment for such Sailure. Accordingly, we
give last opportunity to comply with the directions already issued latest
by 31.12.2019 Sailing which from 01.01 2020, the concerned officer(s) in-
charge in MoEF&CC Jor carrying out the directions of this Tribunal will
not be entitled to draw salary till the order of this Tribunal is complied.
Further coercive measures may be considered on the next date.”

That

MoEF&CC vide OM No. Q-17012/01/2019-CPW dated

18.11.2019 constituted a committee for recommend draft notifications

on Regulation of RO based water purification system for Domestic,

Commercial and Industrial Sector (Annexure - I). The members of the

comimittee are as follows:

»

L XN o v

10.

Joint Secretary, MoEF&CC - Chairman
Representative from All India Institute of Hygiene and Public
Health, Kolkata

Representative from Bureau of Indian Standards

Representative from National Environmental Engineering
Research Institute

Representative from Central Pollution Control Board

Representative from Ministry of Housing and Urban Affairs

.Representative from Department of Water and Sanitation, MoJS.

Representative from Engineering Railway Board
Representative from RO manufacturing Association

Representative from Commercial/ Industrial RO Users.

That Water Quality Indian Association (WQIA) filed a Civil Appeal
Diaty no. 37657 of 2019 before the Hon’ble Supreme Court wherein
the Hon’ble Apex Court vide its order dated 22.11.2019 directed that

Having heard learned senior counsel appearing for the parties, we are

of the view that since the appellant states that it has abundant materigl
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in its possession to point out to the Ministry before any notification is
issued, it may do so within a period of 10 days from today. The
Ministry must consider this materia| together with all other material,
before it arrives at any conclusion, which then ultimately is put in the
Jorm of the notification that has been ordered to be issued. The civil

appeal stands disposed of accordingly. (Annexure - II).

That Water Quality Indian Association made their submission of
materials and documents on 2nd December, 2019 which runs into
more than 2000 pages. The letter of submission is attached herewith

as (Annexure III). These submitted information has been examined by
Ministry and after due consideration i in light of objective of the Hon’ble
NGT order dated 25.05.2019, relevant information were incorporated
and a draft notification prepared. Information submitted by CPCB

were also duly incorporated in the draft notification.

The approach followed in draft notification is in agreement with the
order of NGT dated 20.05.2019, inter alia, includes no regulation on
output water quality, emphasis on increase in recovery efficiency
(Resources Recovery), regulation to cover Domestlc Commercial and
Industrial category, extend producer responsibility to be applicable for
plastic waste components, explore various options for reuse, recycle of
reject water, role and responsibility of Stakeholders, applicability of

statutory provision.

That a meeting under the Chairmanship of Joint Secretary, CP (W)
Division was held on 11.12.2019 along with the Committee Members
constituted by the MoEF&CC vide its OM dated 18.11.2019 wherein
the draft notification was presented and discussed. The minutes of the
meeting is attached herewith as (Annexure IV). The approach of draft
notification was agreed by all members. However, the members were of
the view that the notification details may be further refined based on a

considered views and accordingly, the draft was circulated for
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10.

11.

12.

input/comments/ suggestion from the members within a timeline

considering the order of Hon’ble NGT.

That comments/feedback of committee members were received
through email till 20.12.2019 and the same is being collated for
further perusal. The cross references for the proposed modifications
in the provisions of draft notification as received from members has
been examined in respect of its techno-economic feasibility and
implementation timeline and incorporated which will be subjected to

Public comments/suggestions.

The modified draft notification is under consideration of Competent
Authority, With due approval of Competent Authority, the draft
notification shall be published in Gazette of India, for a period of 60

days for inviting public suggestions/comments after legal vetting.

It was further informed that MoEF&CC has received submission from
Water Quality India Association (WQIA) on 2/12/2019, running into
2000 pages containing technical and scientific information on RO
based water purification system and in compliance of Hon’ble
Supreme Court order dated 22.11.2019 in Civil Appeal Diary No.
37657 of 2019, MoEF&CC was required to consider the same in
pursuing the order dated 04.11.2019 of Hon’ble Tribunal. Therefore, it
is requested to condone the delay, and allow the ministry to pursue

requisite steps in publishing the Notification as per stipulated rules.

It is humbly prayed that in order to delineate the appropriate provision for
effective compliance of the Hon’ble NGT’s order 4 months is required
which includes 2 months for wide circulation of draft notification for
inviting comments and 2 month for incorporation of comments,

finalization of notification and obtaining approval from Ministry of Law
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out the abovementioned tasks.
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Joint Setrelary
Ministry of Environment, Forest &
Climate Change
Govarnment of India, New Dethi



A")nfut 10 B 1

File No. Q-17012/01/2019-CPW
Government of India
Ministry of Environment, Forest & Climate Change
(CP Division)

17 floor Prithvi Block, Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi — 110 003

Dated 18.11.2019
Office Memorandum

Subject: Compliance of Hon’ble NGT’s Order dated 23.09.2019 in O.A. No. 134 of 2015 —
regarding ,

Hon'ble NGT vide order dated 23.09.2019 had directed this Ministry to issue 'necessary
notification in the light of direction already issued in accordance with the report of the Expert
Committee and cover not only the subject of recovery of RO reject water in domestic and
commercial use but also in industrial process’. The Ministry of Environment, Forest and Climate
Change (MoEF&CC) is considering to frame regulations for RO based water purification system.

02 In pursuance of Hon’ble NGT's order, the MoEF&CC is hereby constituting a committee
with the following members to review the draft notification prepared by Central Pollution Control
Board and MoEF&CC on ‘Regulation of RO based Water Purification System':

I. Joint Secretary, CP (W), MoEF&CC ~ Chairman
Al Representative from All India Institute of Hygiene and Public Health, Kolkata
. Representative from Bureau of Indian Standards ;
IV.  Representative from National Environmental Engineering Research Institute
V. Representative from Central Pollution Control Board
VI.  Representative from Ministry of Housing and Urban Affairs
VIl Representative from Department of Water and Sanitation, MoJS.
VIIl.  Representative from Engineering Railway Board
IX.  Representative from RO manufacturing Association
X.  Representative from Commercial/ Industrial RO Users.

03 The Terms of Reference (TOR) of this Committee shall be as follows:

i.  Review and recommend draft notification on ‘Regulation of RO based water purification
system’,

il.  The duration of the committee is six months.

iil. — Any other issue with approval of Chairman of the committee for extending advisory on
any matter associated with RO based purification system with regard to Hon'ble NGT

-/

order. aled
04 Itis, therefore, requested to nominate concern official from your organization. f
085, This is issued with approval of Competent‘xatﬂvgrfitvy."— SRR M RS el o
b\ VAL i \//4\%
AY T \Q\\
o (Vinod Kumar Kushwaha)
Section Officer - CPW



To

. The Secretary

Ministry of Jal Shakti
Shram Shakti Bhawan
Rafi Marg, New Delhi

. The Secretary

Ministry of Housing and Urban Affairs
Nirman Bhawan, Maulana Azad Road,
New Delhi-110011

Email: secyurban@nic.in

. The Director General (DG)

Bureau of Indian Standards
9, Bahadur Shah Zafar Marg, New Delhi, Delhi 110002

Email: dg@bis.gov.in

. The Member Engineering

Railway Board

* Ministry of Railways, Rail Bhavan,

New Delhi, Delhi 110001
Phone: 011-23383879

. The Director

All India Institute of Hygiene and Public Health, Kolkata
Block-JC-27 & 27B, Sector-lll, Bidhan Nagar (Salt Lake),
Kolkata, West Bengal 700098

Email: director.aiihph@gov.in

. The Director, CSIR-NEERI

Nehru Marg, Vasant Nagar,
Nagpur, Maharashtra 440020

. The Member Secretary

Central Pollution Control Board
East Arjun Nagar, Parivesh Bhawan, Delhi-110032
Email: msch.cpch@nic.in

‘8. Representative from Commercial/ Industrial RO Users.

. Representative from RO manufacturing Association
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. OF 2019
DIARY NO. 37657 OF 2019

WATER QUALITY INDIA ASSOCIATION (WQIA) Appellant (s)
VERSUS
FRIENDS & ORS. Respondent(s)
ORDER

Delay condoned.

Having heard learned senior counsel appearing for the
parties, we are of the view that since the appellant states
that it has abundant material in its possession to point out
to the Ministry bhefore any notification is issued, it may do
S0 within a period of 10 days from today.

The Ministry must consider this material together with
all other material, before it arrives at any conclusion,
which then ultimately is put in the form of the notification
that has been ordered to be issued.

The civil appeal stands disposed of accordingly.

.................................................................. J.

Signatyre Not Verified
;i 4

SR [ S. RAVINDRA BHAT ]

New Delhi;
November 22, 2019.
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Water Quality India Association Anynonw- TIL

CIN: U41000MH2014NPL258150
A Not-For-Profit Company Under The Companies Act, 2013

Registered Office: 3, Silver Cascade, 110AA, Senapati Bapat Marg,
Dadar West, Mumbai 400 028. Tel : +91 7625031991, Email : wqia2015@gmail.com
www.wgaindia.org
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.WQIA Board Members
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Dr. Neeraj Gupta
President
(A.0. Smith India)

Mr. Ajay Popat
Vice President
(ton Exchange India Pvt. Ltd)

Mr. Himanshu Budhia

Joint Secretary
(GSE Filter Pvt. Ltd)

Mr. Sunil Trivedi
Director
(Sarjan Watertech India Pvt Ltd)

Ms. Rajul Parikh

Director
(Alfaa UV)

M. Suresh Redhu

Secretary
(Eureka Forbes Limited)

Dr. Mahesh Gupta

Director
(KENT RO Systems Ltd.)

Mr. Govind Bommi

Director
(Filtrex Technologies Pvt. Ltd.}

Mr. Umesh Agrawal
Treasurer

re N Safe Water Technologies Pvt Ltd)

Mr. Ajay Shroff

Director
(Pratham Filter Industries)

Dr. K. Chandrasekhar

Chief Operating Officer
(WQIA)

Date: 2nd December 2019
To
Joint Secretary
The Ministry of Environment and Forrest and Climate Change
Indira Paryavaran Bhawan, Jor Bagh Road,New Delhi, 110003

Kind attention: Shri Jigmet Takpa, Joint Secretary

Subject: NGT matter - Friends vs Ministry of water resources O.A. No. 134/2015 - Issue of notification by MoEF&CC &
Civil Appeal Diary No. 37657 of 2019

Dear Sir,

As you are aware that in aforesaid O.A. Hon'ble NGT has passed direction to the ministry to issue Notification before
31.122019.

Since the technical data and authoritative reference material provided in the pleadings of the matter before the NGT
and also before the Expert Committee which had not been considered by Hor'ble NGT ,Water Quality India Associa-
tion (WQIA) referred to these materials in the Appeal filed before Supreme Court. The Hon’ble Supreme Court has,
therefore, directed WQIA to provide all such material in their possession before the Ministry wnthm 10 days so that
they can consider said material before issuie notification.

In compliance with the said order of the Hon'ble Supreme court, we would like to submit our representation,
furnishing technical data and authoritative reference material to substantiate our position on the usage of reverse
osmosis (RO) purifiers.

By way of introduction we, WQIA (Water Quality India Association) is a not-for-profit organisation registered under
Section 8 of the Companies Act, 2013, representing the water industry with a view to protect their interests. The
main focus of WQIA in creating awareness on the safe drinking water consumption for health benefits and to
improve water quality, through right water treatment technologies and services. We are also involved in developing
standards on a variety of drinking water treatment products/components and guide members to make quality
products.

For ease of reference, we are submitting entire materials, which also includes material which we may have submit-
ted earlier during the completion of pleading of the matter and/or to the Expert Committee appointed by Hon'ble
NGT. We have categorized the reference material in chapters with the following heads:

1. Need for use of RO purifiers for input water having TDS less than 500 mg/L =~

2. No regulation of TDS of output treated water to 150 mg/L and above from RO purifiers —

3. Rationalization of output recovery from RO purifiers —

4. Unaddressed miscellaneous uses and issues related to use of treated water from RO purifiers -

5. Annexures of 2,500 pages and Exhibit -1 are attached for references

Please let us know if you would require any further clarification on our submission. We would also be happy to
provide any further additional technical/research material that the MoEF&CC may require.

Thanking You.

berating Ofﬁcez

Chi (
Water Quialjty indid Association @ :
CC ku“" S s bqg)

Mr. Pratap Venugopal
K.J. John & Co
Mallar Law Associates LLP (Attn: Ram Mallar)
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File No. Q-17012/01/2019-CPW
Government of India
Ministry of Environment, Forest & Climate Change
(CP Division)

11 floor Prithvi Block, Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi — 110 003

Dated 06/12/2019
Meeting Notice

Subject: Compliance of Hon'ble NGT’s Order dated 23.09.2019 in O.A. No. 134 of
2015 - regarding

This has reference to this Ministry's  Office Memorandum of even no. dated
15/11/2019 regarding the aforesaid matter.

In this matter a meeting under the Chairmanship of Joint Secretary, CP (W)
Division is scheduled to be held on 11 December 2019 at Brahmaputra Conference Hall,
1% Floor, Vayu Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi — 110 003
at10:30 AM.

It is requested to make it convenient to attend the meeting. Kindly forward the
confirmation of participation by email. 5
s N \
(Vinod Kumar Kushwaha )

Section Officer - CPW
Phone 011-24695299



7. Shri Chandra Shekhar
Joint Director, L&A
Railway Board
Ministry of Railways, Rail Bhavan,
New Delhi, Delhi 110001
Mob: 099104 87314
dla@rb.railnet.gov.in

8. The Secretary General
Federation of Indian Chambers of Commerce and Industry (FICCI)
Federation House,
Tansen Marg,
New Delhi — 110 001
rita.roychoudhury@ficei.com
kirtika.arora@ficci.com

9. Dr. K. Chandrasekhar

Chief Operating Officer

Water Quality India Association

Registered Office: 3, Silver Cascade, 110AA,
Senapati Bapat Marg

Dadar West Mumbai- 400 028
wqia2015@gmail.com

Copy to:

PS to Joint Secretary, CP (W)



To:

o

. The Secretary

Ministry of Jal Shakti

4" Floor, Pandit Deendayal Antyodaya Bhawan,
CGO Complex, Lodhi Road, New Delhi, Delhi 110003
Email: dharmendar.rai74@gov.jn

The Secretary

Ministry of Housing and Urban Affairs
Nirman Bhawan, Maulana Azad Road,
New Delhi-110011

Email: dscoord-mud@nic.in

Dr. Sanjay Kumar Sadhukhan

HoD | Department of Epidemiology

All India Institute of Hygiene and Public Health, Kolkata
Block-JC-27 & 278, Sector-IIl, Bidhan Nagar (Salt Lake),
Kolkata, West Bengal 700008

Email sdknsanjay@gmail.com

Mobile No. 09836287874

Dr. P Rajesh

Bureau of Indian Standards

9, Bahadur Shah Zafar Marg, New Delhi, Delhi 110002
Email: Fad@bis.gov.in

Mobile no. 09899022300

Dr. Pawam Labhasetwar
Nehru Marg, Vasant Nagar,
Nagpur, Maharashtra 440020
Pk_labhasetwar@neeri.res.in
Contact 0712 - 2243797

Mr. A. Sudhakar
Additional Director

Central Pollution Control Board
East Arjun Nagar, Parivesh Bhawan, Delhi-110032
Email: Asudhakar.CPCB@nic in



Government of India
Ministry of Environment, Forest & Climate Change

(CP Division)

Minutes of the meeting on Compliance of Hon’ble NGT’s order dated
23.09.2019 in O.A. No. 134 of 2015

A meeting of committee members constituted by Ministry of Environment,
Forest and Climate Change (MoEF&CC) vide office memorandum no Q-
17012/01/2019 - CPW , dated 18" November 2019 in pursuance of Hon’ble NGT’s
order dated 23.09.2019 in O.A. No. 134 of 2015 was held on 11" December 2019 in
MoEF&CC under the Chairmanship of Shri Jigmet Takpa, Joint Secretary,
MoEF&CC. The list of participants is at Annexure-.

2 At the outset, Chairman welcomed the members and briefed the objective and
scope of committee (as mentioned vide OM dated 18.11.2019). Further, the details
on the progress made so far as well as the report of expert committee constituted by
NGT was also highlighted.

It was further highlighted the provisions of the Hon'ble NGT order dated
23.09.2019 which is as below:

» To issue appropriate notification prohibiting use of RO where TDS in water is
less than 500 mg/l and wherever RO is permitted, a requirement to be laid
down for recovery of water be more than 60%.

» To lay down provision for recovery of water upto 75% and use of such RO
reject water for purposes such as utensil washing, flushing, gardening,
cleaning of vehicles and floor mopping.

» To provide a mechanism for public awareness about ill effects of
demineralised water on public health and for effective enforcement by the
concerned local bodies/Municipal Corporation/Municipalities/ Panchayats and
institutions like Public Health Engineering Department (PHED)/ Jal Nigam/ Jal
Boards etc. to display water quality at regular intervals, particularly TDS
concentration.

» To ensure regulatory regime for regulating consumption and use of low TDS
water by manufacturers to maintain minimum TDS concentration to 150 mg/l
or the minimum levels of calcium and magnesium.

» Enforcement of Extended Producers Responsibility by the manufacturers for
disposal of cartridges and membranes and manufacturers to provide proper
labelling on the purifier specifying that the unit should be used if TDS is more
than 500 mg/l.
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3. It was further informed that Hon'ble Apex Court vide order dated 22 Nov 2019
has directed MoEF&CC to consider the materials submitted by Water Quality
India Association (WQAI) before any notification is brought out as per order of
Hon'ble Tribunal. Accordingly, MoEF&CC received submission from Water
Quality India Association (WQIA) on 2/12/2019, which is running into 2000 pages,
and are mostly technical papers highlighting the effect of water quality in
reference to various parameter and its use for potable purposes.

It was informed to the committee members that submission of WQIA, report
of expert committee constituted by NGT, and inputs received from Central
Pollution Control Board have been considered by MoEF&CC and a draft
notification in agreement with the objective of order dated 25.05.2019 of Hon'ble
NGT, has been prepared based on following approach, for deliberation and
acceptance of the committee:

No regulation on Output water quality of water purification system

Emphasis on increase in recovery efficiency (Resources Recovery),
Regulation on Domestic, Commercial and Industrial category installation,
Extend Producer Responsibility to be applicable for plastic waste
components,

e Encourage and promote various options for reuse, recycle of reject water,

e Enforce role and responsibility of Stakeholders,

¢ Monitoring mechanism for compliance of applicable statutory provision.

e ® o o

4. It was also highlighted that Hon'ble NGT has fixed deadline for issuance of
necessary regulation on RO based water purification system i.e.31.12.2019.

5. A presentation on the draft notification was made by MoEﬁiCC representative.
The deliberations by members and outcome is given below:

a. All committee members agreed to the approach adopted for framing the draft
notification. It was agreed that the drinking water quality as prescribed in IS
10500:2012 shall be the governing factor for all potable water use and for
consideration of provisions proposed in the draft notification. Drinking water
quality is prescribed by BIS after due consideration of all relevant scientific
and health issues and MoEF&CC or this committee don't possess adequate
competency to address such complex issue of prescribing parameter specific
acceptable water quality standard comprehending the health aspect.

b. It was opined that the timeline proposed in the draft notification to achieve the
recovery target and requisite monitoring mechanism proposed, requires a
detail consultation with stakeholders, especially on their readiness with regard
to availability/incorporation of technological intervention, and certification on
type approval / Conformity of Production, as proposed in the notification.
MoEF&CC representative informed that such input is expected to be received
by Ministry from stakeholders, when the draft notification is put in public
domain for call of suggestions/comments from affected persons.
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The classification of Domestic, Commercial and Industrial installation based
on combined criteria of quantitative and use purpose was agreed by the
committee members.

Concern was raised by WQAI representative on the proposed recovery
efficiency in the draft notification. It was informed by CPCB representative that
WQAI in their earlier communication to CPCB has appreciated the 60%
recovery target and accordingly, the expert committee has made
recommendation. The committee members, except WQAI representative,
after deliberation agreed to the proposed recovery efficiency in the draft
notification, however, opined that the timeline proposed shall be subjected to
the response received from the stakeholders during public consultation
process of the draft notification, in order to have effective implementation of
provisions of notification. WQAI representative requested to record his
dissidence on decision of the committee on the proposed recovery efficiency
in the draft notification, however he requested time to consult and get back on
the accepted percentage.

The members were of the view that the role and responsibilities highlighted in
the presentation requires more consideration and it was decided that the draft
notification maybe circulated to all members, so that they can provide their
comments/suggestions for appropriate incorporation by MoEF&CC before
finalising the draft. The circulation shall be made through email and input shall
be submitted by 16" December, 2019 by the members. All members agreed to
this.

The application of Plastic Waste Rules, 2016 for extending the Extended
Producer Responsibility (EPR) was accepted by all members with caution that
the provisions should be made to have proper synergy to meet the set
objective of environmentally sound plastic waste management system from
the point of generation to its effective disposal, by exploring the potential of its
utilisation, reuse, resource recovery, etc. Notification shall accordingly have
provision on role and responsibilities for all associated stakeholders.

Proposal for type approval (TA) and Conformity of Production (COP) for each
model and installation was agreed by the members highlighting that such
provision shall encourage third party independent certification by competent
agency. The proposal that CPCB to authorise institute of reports for
certification of type approval & COP and prepare standard operating
procedure for certification by the authorised institutes were accepted by the
committee. However, CPCB should prepared a detail guideline for
identification of such competent agency in due consultation with BIS, to
leverage their experience in such process in other sector.

It was observed by the committee that certain requirement of newer code for
standardisation of procedures will arise from the provisions of this draft
notification. BIS representative highlighted the code 1S16240:2015, which
partially meet the requirements, but newer code becomes essential especially
for certification criteria for installation with varying capacity and purpose. Such
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provision will be required to be incorporated in the draft notification so that a
legal support is available for a timebound release of the required code.

The committee agreed to remove the technological control proposed in the
draft notification, and was of the opinion that single or double element
proposal shall be removed and let the market achieve the set objective of
recovery efficiency, the main objective of the notification, irrespective of input
water quality or output water quality.

The proposal to have online and real time monitoring of TDS and flow as
essential component of RO based water purification system for all sector
(Domestic, Commercial and Industrial) was accepted by committee. It was
discussed that the timeline for compliance of such provision shall be made in
consultation with the manufacturer/producers for domestic, whereas for
commercial and industrial installation, the same can be considered as 6
months from the date of publication of the notification in the Official Gazette.

The proposal to bring in all the commercial and industrial RO based water
purification system under the provision of Water (P&CP) Act, 1974 was
agreed by all members. It was also proposed that applicable SWM Rules,
2016 shall also be incorporated in the draft notification.

The committee agreed to the provision that CPCB shall prepared and issue
guidelines for management and use of reject water from the RO based water
purifying system for sectors (Domestic, Commercial and Industrial). There
was agreement that all importers of elements should also be regulated by
having registration and by submitting the details of import and management /
disposal of used element as applicable to domestic manufactures.

The timeline proposed for the notification by MoEF&CC was discussed and
the members were of opinion that it is too stringent to adhere with. MoEF&CC
representative highlighted the timeline fixed by Hon’ble NGT, and thereafter,
the committee members were of the view that compliance to Hon'ble Apex
Court order, requisite administrative and legal procedures to be followed for
regulatory notification and most important discussion/ consultation with the
producers/manufacturers on the timeline proposed in the draft notification to
achieve the proposed recovery efficiency requires certain time for effective
achieving the objective of Hon'ble NGT order. After comprehensive
deliberation, it was decided that a status report on the progress made so far
on the order of NGT may be submitted by MoEF&CC with a request to
consider of some reasonable time relaxation. Ministry may submit the
proposed timeline as discussed today in the committee meeting as well to in
order to facilitate Hon’ble NGT for close monitoring of the progress made.

The meeting ended with thanks to Chair.
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